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SHRI BHUPESH GUPTA: You are lhere
to guide us. -Most unfortunately I was not
allowed when I got up to support Mr. Praaab
Mukhcrjee.

CALLING ATTENTIONTO AMATTER
OF URGENT PUBLIC IMPORTANCE

Reported Cheating of Air-India by
more than R 1 crore by it; Agents in the
Philippines, Iran and within the Country

SHRI DINESH GOSWAMI (Assam). Sir, I
rise to call the attention of the Minister of
Tourism and Civil Aviation to the reported
cheating of Air-India by more than rupees one
crore its agents in the Philippines, Iran and
within the country and the action taken by
Government in this regard.

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRr A. P. SHAR-MA):
Mr. Deputy Chairman, Sir, in Philippines, Air
India has an off-line office. The revenue
generated by Air India prior to dealing with
Odyssey in 1976/77 in Philippines was Rs.
1.80 lakhs. Air India was not dealing with any
agent at that time. In the first

drter 1977, movemenv; of labour traffic
commenced from Philippines to the Gulf and
Odyssey Corporation was a main supplier of
the traffic.

Thereafter in errly 1977, Air India East Asia
Office, started dealing with this organisation.
During 1977, Odyssey produced Rs. 5.08
lakhs of business. During 1978-79, the
business rose to Rs. 36.39 lakhs and in April,
1979 to September, 1979, the sales increased
to Rs. 37.98 lakhs. The total monies received
from this organisation in two and half years
from April, 1977 to September. 1979 was Rs.
80 lakhs. The credit period given to the oarty
was sixty days as given by Philippines
Airlines. In June, 1978, Air-Indiq headquarters
seeing the sales increase, asked their East Asia
region to reducj the ciedit of 4!i days so as to
reduce the risk of the financial liability. The
organisation, however, did not agree. In order
not

[RAJYA SABHA |

cheating of Air-India 180

to jeopardise good revenue from, this source.
Air  India's Philippines office continued
dealing with party meats were  received
without any default. It was only in
September, L9 the first default tooa  place,
the outstanding amount being Rs. 12.29 lakhs
in respect of sales in August-September.
1979. In view of this, sales Odyssey, were
disallowed from October. 1979, and all
arrangements were terminated in Decem'-.er,
197)). Owing to Air India's pressure, the
organisation gave a cheque fqr . the
outstancsing amo'uht in January.
ISgQjvhich not honoured. Civil and
Criminal proceedings have been initialed
against Odyssey for recovering the, outstand-
ing money. Disciplinary proceedings
against the Regional Director, East Asia,
Manager, Hongkong and Sales Manager.
Philippines have been instituted.

Ajanta Travel has been Air India's General
Sales Agent; and handling A.gent, for Air
India flights at Tehran until February. 1981.
They were originally appointed in 1966. Till
the end of 19J7, the wecrjting arrangements
with this organisation. way, smooth except for a
dispute regarding the handling- charg, for Air
India's  flight; since the GSA was
overcharging. Air India using a higher rate of
exchange between the pound sterling and
Iranian Rials. However, all payments were
received more or less by due dater; till the end
of 1977.

Due to the oolui Hon in In
the IATA Agents delayed making payments on
sales mr.!le by them to the GSA who also
started delaying payments to Air India.
The total sa generated through the GSA was
Rs. 2." i;khs per month from mid-1977

The total outstanding is Rs. 45.28 lakhs.
This oui-tandTif* will in fact come down to
arroroximately to Rs 30 lakhs after making
legitimate adjustments in respect of claim
made by the GSA. The outstanding has arisen
in view of the unauthorised claims from 1978
made by the GSA.

Air India's legal Advisers were not until
recently in favour of the termi-
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nation of the GSA agreement or legai action
being taken, in view of the lack of adequate
*S*! machinery in Teheran. They had advised
Air India to reach a negotiated settlement with
the GSA. Since there has been no payment
received from the GSA. Air India Legal
Adviser in Teheran has now advised the
termination of GSA agreement and launching
of legal proceedings. This has oeen done by
Air India.

Air India could not terminate the agreement
earlier as GSA was needed in Teheran to
cover the wide sales Area as Air-India did not
have adequate establishment and no other
party could be considered as GSA due to the
political turmoil. With the cancellation of the
GSA agreement Air India has now ‘ecided to
strengthen its own establishment.

Polaris is an IATA approved cgent located
in Baroda. The default to Air India is in
respect of sales for the period November 15,
1980 to January 10. 1981.

The agent made remittances on fortnightly
basi, for the preceding fortnight. Payments for
the second fortnight of November, (Rs. 9.22
lakhs) and for the first fortnight of December
("Rs. 12.77 lakhs), payment were m?de by
cheques on 15th and 30th December
respectively. These cheques were not
honoured.

For the second fortnight of 1""m-ber, and
for the period from st to*Jth January, 1981,
no payment was made. Thus the total
outstanding was Rs. ZS lakhs. On Air India
constantly persuing the matter, the agent paid
Rs. 4 lakhs on 14th January, 1981 «nd Rs. 6.8
lakhs by the end of January. This reduced the
outstanding from Rs. 36 lakhs to Rs. 25.64
lakhs. No further payment has been made by
the Agent. Criminal and Civil proceedings
have been launched against him. This agent
also owes Rs. 18 lakhs to other airlines.

Investigations are being made to establish if
any Air India's officials are responsible for
this default.
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At Air India's instance, IATA has declared
this Agent "in default' and Air India and
other airlines are not dealing with the agent
now.

Happy Travels is an IATA approved it located
in Bombay. This agency defaulted for Cargo
sales made during the period May 16th to May
31st, 1980 ' the net sales amounted to Rs. 6.60
lakhs.

The agency also defaulted io the extent of Rs.
5 lakhs due to the other "am lines. On the
advice of Air India this snt was declared 'in
default' by IATA. The agent has been given
lime till 31st March, 1981 by IATA to settle
the outstanding amount to all airlines, failing
which the agency will be removed from the
IATA approved list ahd carriers can institute
legal proceedings against them. Air India will
institute legal proceedings if payment is not
received by 31st March, 1981. The bank
guarantee of Rs. 2.50 lakhs has been
encashed by  Air India.

MR. DEPUTY CHAIRMAN: I would like
to request honourable Members that we
should conclude by 3, and every Member
may kindly be very brief in his observations
and ask only relevant questions because a lot
of things have already been given by the
Minister.

SHRI DINESH GOSWAMI: Sir, I shall be
very brief. The reply given by the honourable
Minister confli that there has been a default to
the tun, of Rs. 1 crore by the various agencies
in Philippines, in our own country, and in
Teheran by agencies whose names are very
attractive; Odyssey, Ajanta, Polaris, Happy
Travels, though their performances are "ot at
all happy. The honourable Minister said that
lie has instituted legal proceedings. We know
that whenever you take legal proceedings; it is
not only time-consuming and in the legal pro-
ceedings a lot of money hag to be spent: Air
India shall have to spend a lot (f money in the
proceedings, and even in ultimately the
amounts are recovered, the expenditure in the
proceedings also will have amounted to
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the same. However, some of the questions
remain unanswered. Sir, as you have put a
time-limit on me. I shall straightway go to
those questions. The tact remains that so far
as Happy Tra* vols is concerned, in sp\ite of
tha faci that it defaulted Rs. 6.60 lakhs, we
could recover only Rs. 2.50 lakhs by way of
securities. So far as their securities are
concerned, ni Jdyssey, Ajanta, Polaris, their
security was much less than the default
which has taken place. I have come to kiiow
that the security is much less because the
security is only calculated on the basis of the
booking that they handle. Discounts are not
laken into ,ccouu>. with the result, the
business handled by the travel agents, the
quantum o* money involved, is much more
than the security which you (ake from <hem.
In lact, if the security had been taken on the
basis of business handled, today Air India
would not have been facing this difficulty,
because it would have been in a position to
recover the amounts I understand in Teheran
the Legal Adviser advised, against legal
proceedings, termination of the contract. The
firm at Teharan, Odyssey defaulted from
September, gave two cheques which were
not honoured. In any country if a cheque,
once given, is not honoured, it is a criminal
offence. So why did you not at that point of
time terminate the contract? Because,
ultimately if the contract had been
terminated, the firm would have to approach
thq court of law saying that the contrac!' had
been terminated. And I am sure in any
country of the world in the court of law, if
you are in default end if you give a cheque
which is not honoured, then you are
undoubtedly not in a position to press your
claim So I would ask the Minister, firstly,
why is it that knowing fully well that such
defaults are taking place not only in our
Airlines but in other Airlines also, the
Minister or Air India did r.ot take steps to
see not only in security taken on the basis of
the amount handled but also on the basis of
discounts? Because, otherwise, in my
submission, 1 feel this has become a
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very artificial way of doing things. In ou.'
own country, Baroda, which is righi under
your nose, so far as Pilaris is concerned, the
Minister admitted that an amount of Rs. 3b
lakhs is yet to be recovered from these
agents. He has defaulted other Airlines io
the extent of Rs. IS lakhs.

So far as Polaris is concerned, there are
some fundamental questions which Air India
will have to answer. The Minister has stated
that Polaris u an IATA agent. 1 am toM that
they are not permitted to give incentives and
discounts. If that is the position, how is it
that Polaris was given incentives. In this
country there is a definite law against
undercutting. When we travel we have seen
that Air India does not give you tickets on
the same lines as the other airlines do.
Undercutting is not permitted. Not only that,
there is a law which probably goes to the ex-
tent of punishing with imprisonment any
person indulging in underr-utting. How was
it that undercutting and discount were
allowed so far as Polaris was concerned?
The agency Polaris does not have even the
requisite staff. Air India endorses the ticket
in the name ° *° agent- 'ne consumer does
not get the benefit of the discount offered
but a percentage also <?oes to some of the
officers in the Air India. I would like the
hon. Minister to examine this question. In
the case of discount, the customer ultimately
does not juk any benefit. If the customer
geMRie discount, I can understand the logic
of it. In spite of the fact that there is a law
against undercutting in this country, how is
this permitted? How is it that it is being
allowed under your very nose, in front of
your headquarters, when the benefit thereof
has not gone to the customers. This is shared
between the staff and sometimes the travel
agents. You have allowed them to default to
the extent af Rs. 36 lakhs and secondly their
cheque haa not been honoured. Is it a fact
that in the Air India there is lot of corruption
in the appointment of these agents? In
Canada and in America w, had heard about
this earlier. There wag a case in Bangkok
also where the



185  Calling Attentionre. [ 2 MAR. 1981 ] cheating 0/ Air-Ind'n 186

Air India staff objected. In America you tried to All these things do not come within the
give it to somebody against Government purview of this Calling-Attention Motion. But
regulations. In this House I recall a number of I would like to assure my friend that so far as
ref~ erences to that. Is it also a fact that the Air India is concerned, Air-India will never be
India is in a bad shape because of lack of interested in diverting traffic to other airlines
modernisation? You have tried or taken som, ad because, you see, Sir, it will be at their own
hoc measures to improve the situation. In the cost, at the cost of their own existence. No
recent past for Airlines coming from America to airline would like to do that, Sir; so, what to
Delhi was cut off and Bombay was put with the talk of Air-India? Therefore, this answers the
result that staff at various capitals did not know point so far as diversion of traffic is
which Aircraft of Air India will go where... concerned.

MR. UEPUTY CHAIRMAN: That does not SHRI DINESH GOSWAMI: I did not say
come under this. It is about the worlcing of the that. I said that passengers are diverting
Airlines. themselves to other airlines because of lack of

proper management in Air-India.
SHRI DINESH GOSWAMI: A large

number of Air India routes were div SHRI A. P. SHARMA: That question is
erted. Mince we are short of time, I again regarding the working of Air-India only.
will  strightaway put my  questions. Sir, if he wants to discuss this point,
"Why undercutting and discounts were separately, we will definitely discuss. But he
allowed* 1In this country in spite of has raised certain other points in connection
a definite law you have permitted with this Calling-Attention Motion and, in this
undercutting and tilis respect also, I would like to ask: Today, when
it? Is f! a fact that traffic has been diverted from all the efforts have failed to realise the moneys
Air India to various Airlines of other nations in that were due to Air-India, what other
the recent pa\t because of mismanagement In the remedial measure is here which could be taken
iiir India? Will you kindly give specific answers than ultimately to launch proceedings against
to these questions? these agents and terminate their agencies? My

friend has also said that the legal proceedings

SHRI A. P. SHARMA: I am grateful to you lor are time-consuming and expensive. But, Sir,
your remark in the begin-ning tint the information there does mnot appear to be any other
given in this sta'isment made by me is so much in alternative. I.f my friend COUl_d suggest any
detai \ that as a matter of fact there is practically other alternative, perhaps we will be hap-pv to
no scope for giving any further information adopt that. H, has further said that these

regarding the whole thing. I have explained what agencie; were not terminated and he hgs asked
has happened in this case and I have also vx./hy'these agencies  were not temlnaFed.
explained the position as to what measures Air Slr? if you go through the statement, l.f my
India is taking to remedy the situation in these friend goes through the. statement, 1t w ill be
places. Sir, my friend has raised certain points seen that M has been explained in such
which do not concern this Calling-Attention detail....

Motion. For example, Sir, he has vaised the
question of America and Canada; as a matter of
fact, he r has raised the question of the working of
Air-India; and he has also raised the question of
diversion of traffic. SHRI A. P. SHARMA: Yes. Sir. I will see
that in future it does not

MR. DEPUTY CHAIRMAN: Mr. Minister,
your statement ig very badly typed and such a
statement has been circulated.
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happen. That was perhaps due to j
a bad machine. I do not know.
What I am saying is ----------- R

SHRI DINESH GOSWAMI: It is just like
the functioning of Air-India.

Sir, the functioning of Air-India and this typing
ar, the same'

SHRI A. P- SHARMA: Sir, where-a; I hsve
agreed with your remark li the tying of the
Statement, I do not thine I can agree with my
friend, Shri Dir.esh Goswami, in respect of his
observations about the functioning of Air-
Ind>a because, every day, I am receiving a
number of letters—of course, I am receiving a
number of complaints also—and 1 am
receiving a number of letters of appreciation
for the services that Air-India and Indian
.(Airlines have been rendering to the yeople.

Sir, hi i has also raised the point as to why
the agencies were not terminated. Sir, the
reasons have been given. Now, in one case, the
payment WAS on a fortnightly basis. Now,
fifteen nays' earnings of that agency were to be
remitted to Air-India in the nest fortnight.
Now, Sir, if this was being regularly received,
then, where <ra, the question of termination? It
is only when, you see, all persuasxms have
failed—-one or two rases h-nve come in as pari
of this Calling. Attention Motion—and when
we have no\ received the payment in lime that
we have not only terminated tbe agencies but
also we have institute3 legal proceedings.

SHRI U. R. KRISHN*AN (Tamil Nadul:
What about under-cutting

SHRI DINESH GOSWAMI: Sir. I have
itu'sed the question about un- \dercutti ng.

MR. DEPUTY CHAIRMAN: You have
raised too many questions and he can lot
answer all of them. If you pud two or three
questions, he can aiU'Ver. Tf you raise too
many quests <. nobody can answer.
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SHRI A. P. SHARMA: Sir, re
garding the question raised by him
about some of the practices adopted ¢

by th, airlines in several places-----------------

SHRI DINESH GOSWAMI: By Air-
India in India.

SHRI A. P. SHARMA: . .. Air-India has
not adopted any practice different from that
of the other airlines.

SHRI DINESH GOSWAMI: Sir, this is
no answer.

MR. DEPUTY CHAIRMAN: Yes Mr.
Nanda.

SHRI NARASINGHA PRASAD NANDA
(Orissa): Sir; because a news item appeared in the
Press on the 28th February 1981 regarding this
default by these agents in the various places,
which came to th, notice of the Members of
Parliament, we had to call the attention of the
Government to this particular aspect of the matter.
It is not that alone. This onfined only to
Philippines and Teheran and certain agents in our
own country. But Air-India has a large number of
agents everywhere in the world. And we have
been informed that apart from what has been
disclosed in the Press, there are ~ many cases of
defaults and, therefore. Sir, I would like th, hon.
Minister to lay a statement on the table of the
House for the satisfaction of the Members on the
following points. Firstly, how many agents do the
Air India have all over the world; whether there is
any amount outstanding against these agents of
Air-India elsewhere, apart from th, places which
have been revealed to Ufi because the attention of
th, Minister has been drawn to these particular
places. Third: whether the antecedents of these
agent, are verified and their financial soundness
checked before they are appointed as agents on
behalf of Air-Tndia. I, other words,
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Sir, -whether any criteria or basis has been laid
down for the appointment of these agents, or
simply because someone's name appears in the
list approved by the ITA, he is appointed? Is
there any checking of the financial soundness of
those who carry on transactions running into
lakhs of rupees? Then, Sir, I would like to know
whether any commission or discount is allowed
and, if so whether the rate of commission varies
from place to place, depending upon the
particular Regional Director appointed by the
Air-India or Directors? Has any standard been
laid down for giving commission? You will
notice, Sir, that this question is frequently in
dispute. Sir. I am not going into the details. But
I would like to know whether any 9 guidelines
have been issued by the Ministry, so far as the
commission or discount is concerned, or is the
discount given on ad hoc basis on the overall
principle of commercial advantage.
(Interruptions). T have not yet finished. Sir.

The other point 1is, wiiat is the
amount of realisation by these de
faulter. The  Minister has said in
the statement that legal proceedings
have been started and if it is not
possible to realise the amount through
legal  proceedings some  other  things
will be found out. I am not going
into that question. But what is the
r. regular basig for realisation? Do
they try to realise the amounts from
the agents every week-end, or
every fortnight or every month-end?
What is the mode of realisation? Or
is the amount realised on the sale of
tickets? Or is it on ticket-to-ticket
basis realisation? Or is it at the end
of the season? You have stated that
they have defaulted to the tune of
lakhs of rupees. There may be
many other agents who might be defaulting
which may not have come to your notice. If he
is not in possession of all the information he f
can collect thig information later on and place it
on the table of the House.
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SHRI A. P. SHARMA: My hon. friend, Mr.
Nanda ...

SHRI NARASINGHA PRASAP NANDA:
Not -Panda’ but 'Nanda'. I find you have
correctly pronounced my name today. At least
today you have correctly pronounced. (In-
terruptions)

SHRI A. P. SHARMA: My hon. friend, Mr.
Nanda, has raised several questions. On, of the
questions is how many cases of defaults have
been there in Air-India, Sir, ¢, as we are
concerned, as on date, the cases of defaults have
not been brought to our notice and I am not in a
position to tell him how many other cases of
defaults are there. He wants me to lay a
statement on the Table of the House. I do not
know whether he wants a statement regarding
the whole position of Air India or he wants to
know something else. That is also not clear. If
his intention is that I should lay a statement on
the Table of the House regarding the working of
Air India. I do not think it will be possible
because there is always the Annual Report on
the Table of the House and at that time my
friend can discuss it.

SHRI NARASINGHA PRASAD NANDA:
Let me explain to him my intention. I said very
categorically ...

SHRI A. P. SHARMA: At the time of the
Ministry's Annual Report or the Demands of the
Ministry, he can comment.

MR. DEPUTY CHAIRMAN: The Demands
will not be discussed in this House. Your
Ministry also may not be discussed. Who
knows?

SHRI A. P. SHARMA: He can read the
report.

MR. DEPUTY CHAIRMAN: He wants all
the'list; of General Agents of Air India. If you
don't have you can give later on.
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SHRI NARASINGHA PRASAD
NANDA: He is referring to the Annual
Report.

SHRI A. P. SHARMA: This is a very wide
question and we have to collect information in
this regard. About the working of the Air India, it
will be stated in the Annual Report and my friend
can go through it. He. wanted to know the crite-
ria. Sir, it is decided by the IATA itself. So, we
do not decide any criteria. So far as the Sales
Agents are concerned, he must fulfill two
conditions. They must have financial soundness
and the experience that they have of doing this
business, how much understanding they have,
how much traffic they can generate, etc. All these
things are considered. There iy no hard and fast
criteria or rule laid down for this purpose. It is a
business concern and this practice is followed all.
over the world by other Airlines also. This is not a
new thing that only Air India is doing. So far as
the appointment of General Sales Agents is
concerned, he wanted to know about the
commission paid. As far as I know, 9 per cent
commission is (paid to the agents and 12 per cent,
i.e. 3 per cent more is paid to the General Sales
Agents.

SHRI NARASINGHA PRASAD
NANDA: How did you allow 30 par cent in
Philippines?

SHRI A. P. SHARMA: I do not know from
where he has got it. I said that in Philippines
Air India is doing what the other Airlines in
that country are doing. I have not said
anything else. He wanted to know about the
mode of payment. As [ stated in the
statement, the payments are released by
cheque and on a fixed periodical basis. In the
case of non-IATA agents, it is settled
between the two parties. Here it is 60 days.
We wanted to reduce it to 45 days. From this
he can understand that there is no fixed tiros
limit. It fa discussed and
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decided between the two parties. In the case
of IATA agents, the time limit is fixed. I have
said just now that the payments was made on
fortnightly basis. These questions have been
answered and I do not think that I can add
anything more to what is given in the
statement.

SHRI NARASINGHA PRASAD
NANDA: How much more do you pay to the
General Sales Agents?

MR. DEPUTY CHAIRMAN; Three
per cent more. !

SHRI NARASINGHA PRASAD NANDA:
I am not asking about the commission. What
is the mode of realisation? What is the basis?
Isit by specific agreement?

MR. DEPUTY CHAIRMAN: He
said it is 15 days.

SHRI A, P. SHARMA: That j» in the case
of TATA agents. In the case of non-IATA
agents, it is settled between the parties.
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That part will not be replied to,
Mr, Jha.

SHRI SHIVA CHANDRA JHA:
Then he should not reply to any part
of my question, and I gm walking out.

(At this stage, the hon, Member left
the Chamber)
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“According to Mr. Raghuraj,
legal proceedings are being initiat
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[ <t saw waTg wed)

ed to recover the amount. The Air-
lines sources, however, say that
there is little likelihood of the re-
covery.”

gafan W@ W § AR w=EEe
¥ AT W A A ES T g | by
T T HTE 1% A9 |

e g a7 § 5 oo fouw
¥ 24—-7-80 &1 0% TEUH o qoq
I T Y WA AfFEEw F AT H
H1T 3 57 AV FET 74T 97 fF a9ey
F @ 719 FT WIGTE & 3 W feae §
Fezwvse & & 1w sreETse famm
qr f& zoaT st FOET | A FAT
g ATy § aaTd % w g

T, 5 WrEA, 1980 F1 A
T HAT H TH H99 51 ISMAT 1 47
it =t serdior s A AveeAt ArEA
fre & mrowt aga & sEEw far 4
fa faedt, wiarane o faza @ faa
T FT AAATA FraT 47 | I qAa oY
"7 FZT A7 & | sHEY S F4
% faug § 7 ST R )

sfew garer 78 § & 14 wwes
1980 1«1 suifad 7 a9 & awiar @
ofesrw sigefmn #% 31 foid § ag
a1 ur$ g Wi fooiE # a7 T fawr
2% & o o meg ¥ w1 9 e 5w @y
& "I s snfag a7 7wt wgew
aa f feran 2 i3 39 g v afew
s @ ¢ ag fwE § g o #=oaw
Hro dte oo & TH 4TH T WA
FLATHT IT0T TIFE 41 § T qf=
qarer & s I F A1gar g |

=t W G W gty
wEgET, wIoT &g g fa auT suw unw
gfean & wfgardr i mfvw § 7 su®
gg mifaa § a1 =g1 41 swa faamad

[ KAJYA SABHA ]

1
|
l
|
|
|

e —————
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Fgl 7% &, §7 g wrfaw wmIwe A7
T W AETE W gme W W FER
wlgmdia saF faas grdfen g«
T &, TG SATH HOTO AT § AT IER
a1Z g g a1g F1 owary fzar @
wvar g fF a7 % 3 zE@F fag
famare & |

i\ gfoy mmdawy (w@iweg):
TFEAL AT |
What is the number of persons

against whom enquiries are heing
made?

ot WA weTe Wi o SRl waE
fgFErdr & ... .

b ot sorfew améeww o qeaw Al
Fared fomsr s Aifew s G700
g7
st wovw S w0 SEl aF 8
ufsrar F1 waTE £ OWIT S0 TEHAT
ZHTY O & IEE Warfaw di wraadl
g ST WA AGTE

St o fEmgwaT | &1 s a2 ET
T qTd Fr, TEG GEAvg ¥ A ¥ AGI
aFaT § fa faaq wrefrgi G ar g 9%
og FgT T ATHET 97 %17 2% wfEw &
TRy CEATE ATAEIE W1 F99 wiG-
F141 & Sww qvag @ faaal § s91q
T STUAT, g #Ew a1 ¥ aE A6l
T, afew 19 & @miaes § gaF qi7
TLHG THAT § |

wgt &% s wien faw e §
F9T g SATE §, ug wEEwWe W Ww
d g frar g g fa foam ow &
et srgeT & 31 Wi aw 21Ew faar
2 & zaw qew &30, afwa o foaq
At Gz § 99 99 ¥ FUC gHA dre
FIATTEN FTT 4T aTa a8 & |

St T wEA gwE T fEg g
g faar @, 9 @z ¥ g &
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fafeer ar fafwae & faw (3 o G
& ... ()
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a9t waea R vl o 3fad, w1
qre g 2, Fram d adifaw 2, 20 =8
F weaey # ®prd SEATTETEIT o,
T ¥ i £ aser  § i = w0
arew faur mur & 31 W1k G% )

oo zegih s7r fo wfessd o
FHITA AT F ..

st Ivawala ; fzanse G &

T e gr wAi o frmerse
Ffea m asdors, afaa § sz =@
g f& uz A ata g1 & A1 miwax
FHITMH 721 A TFATE AT F A1{5H
v wre afad g0 fa & aifess
FUIA FHT & A1 375 30¢ FTAEN FY
ST 17 A€ AT HERY TR A%E
% RH T A ATHT S HHT 2 af saa
fasg ariamdr gt

siiee, T7ai 0F ;T g faar
fa faeedr, s fiziame, s=7, wiv faq faq
SRl o AT 57 wrew w€, waE
CRIEAECHE LI SAL R AR T & o)
ST AreTH FT wrvATEe fEuT g wE
q12 7E1 f% 39 &g FTFE HAE ZHIL
FTHT AT T A THHT (2 WA
feaqr #r 1 FrenFene a1 wATH TR
THEA T WG9 | sE s aifEy
TE I K 17 HATA ZHIT FIHT HI0 HIT
Har qwra gfant 9 Fr g qgA A
9 g% Wy 04T F19 320 41 | IH %
FIEr o7 HAT 40 | AT FERT
A wd gz 7 wfaw A e

The question was only regarding USA.

OIT F1% 77 GBI a1 zefay ureagy
A AT AL ATH TE AT | I WA AT
F1E FITE ZHIL ATHA FTZ1 9T | 1T
EHTY HTHA 9T 39 A4 ¥, gHT igra

[ 2 MAR. 1981 ]
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Z famr a7 | ATHY FE A FTAA T AT
T ATTATHA Z F1 G 41 4T |

it aafory aundawT - TEa qger
fa & o 39 5w wel( A1 A1 @ FT

ot gegwafa : g gfew 0T
#Y HETA TEN | g7 AT GAa HHA
e

ot s armEawT ;S g
o 1 FAE & ATH HT STOAT | 6
qgen T 42 ¢ f& v g afeers
seefa 2 &1 9 sE wEAE gl g
24 glzorg fraew e fawr S99 *
{o usiz 7t feafaer o€ 7 oot wiaq
fesm aie evsiesfrwyazy fo w7 a39-
faat sttavdl € adrgm AR |l FEAE |
AT YE WTET SFF & qT THH AR
Hewa 51T facea § f seamad §7-
faat St e g g g WL wHH
sevefaw §dr & z¥wl a@n avT &
SrEYE Al B aranTmigT vuv sy
g gz ¥ vEr g freg gEva aifa
wigdT fasww ez ¢ vl wod ofiew
Yz vfusw g oar { owed vEE
wigel g o sy zem we adl W E 7
S 3T & vRE war ava £ AR
Fr gifere &< & fad ad0 &9 3 82
WG AT A0 THY AT AN g el
qfeme dmzs werq ¥, wgl § oSOAAr
TGHTE | T H 7 SAAT [gdl g
fe 71 sy THaT Swe wE Fed @
yz v oAy way femdfe, fafaeess
FOHTE & FL7 qT o qzaw 09z
Fi frafaa ad ala | qmedr & fog 7
sa fed oz 21 g

“Airlines sources say that one of
the main reasons for this report
was unbusiness like practices fol-
lowed by the management.
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(7 marfaa awrdae)

Number two ig: Meanwhile it is
learnt that the former Regional
Director Hong Kong has contested
the management's decision to
punish him and other officers in
charge...”

oy & e wear wgar g fE s
ot fagfemar 1§ faa swodi @
o arfaes @far §a oww FEg
Fdw wrwg § fedr aw & dar-
AT WA AT | T OWEOT AqA-
froqg Tgw q9T wae fFar €
A1 fagst g & uge fewr @
a1zt gurg, e ifem wwa St
BT % AWMy FIAHFN g 1 HC TR
St AR gmAm gEEl o #el
feaz  wrzgamm faar g & % s
7 A w0 qEm F oew A
et F9 3§ 491 ww giEEy
ot sfear # @ff gAY =ifad
gx ANl F 39F INT F1E IT4
it frme @ aiew ag FEm @
qAC AT L) T HAT wareg
BT W WOAMA w7 & fn wewEr
ar gfear @ g F 0 uae
grer wgar & fawyw  Ad wo
aT@T !

A owAA AT w4 Iewamhy
AT, 20T AT FemdAwe o 78
WMAT& e afeas Fex Azl
oS A Wy FAI ¢ IFF A7
qifardz $38r &  a® oAt & W
o A w3 W WA 9 FAIEr
2dr gdr ag IR Fqm W
2 gy faa fowfoil w1 5w
aff agAx § swqc gg wiAd
T E N AT HOTT TN HITOF W
o agy aa Feac fagsr # S8
ST Tgar 91 43 urag e a7
9ET g AEr g avAr gafaq &

[ RAJYA SABHA |
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T 7 € waew fSrwwE | TEw v
Flonr avam w5 g1 weew s
FA AT AT T § A AH qrw A&
g1 figam fegaw & & &
e @ ! gAwr aamar wifge fa
gy ifewr ©F RGeS 0A
argt g fmsr gae q 1 oae
A & GG FIAAT  FEA A
) wagw # Wy Efw o
W Ak amw § W W
QgAY FOEl ¢ Wie gy Wt
UqrEFEARes W g ar THd e
TR AR TAT W g 7 W
WH FE @A L Ay g A
gaT gA  amran "fge |

+ff umwmfa ;T WA
fe fto gws go  # uTERERTE
LI

w@ WA AT AR IvGAIRT
warea, faft sgwart® o uHo
To  FY qiEEAved  gd ¥ ST
gzl &1 AW TR & A
fastam w7 & fg o 7199wy
FHAT A3 ¥ AT gH AR -
TEAEd wmErwIArT & 1 Bw SAAY
MY(E=q7T 399 ARAl FH &
A gram w9 & fae aff 7@
g W wwwTw F qEEd
¥ wg WA % fwg wre waar fasag
azd & fqe gg 9Ifr  OYEEAR
F &1 @ uATArT Ao gHo
Do OUEE AT § A1 IAW0 AHEAT
FTq Ffar zd Tar O 7T

ot gafmr  amdasy o
HHAIZ F qE TAr FE oS
Tt 1

q @1 g3 wat L]
w7tz fax I # orawEw &



201 Re. Atrocities) by
Police on Harijans
and

FTE @ A § A # s
afam § gy @Y OF 71 AR MEH
g | T EY A FT e FCH A1gar §
f@ g€ &w a1 wysr WA FET A
glEr gET & 1 U sEE At
FT WG FEAT ST, WATAT AT HAy
Al g oz 57 s w 0@ e,
afew gwro mwwr adwr § O g
0% W OBW WY 0T WIEF A
swa £ zw fad@ A owww ad
FW & | AWAT FEH O F
for g GEr ww e € fom
fa gmw fase @@ ¥ WX
TEY BW WIW WA HR | g
5% TN 9EAT & | A 5IEX
gfer a1 wwda @0 fEE 0
#y Taer AR w7 wor fawr ar @
it gEG ugT wwe wE E, 98
#w gEr Y wew o yEEr @ |
s fasw ® =ww F few,
T A WH  UUTRRERREH W%
e UHo We, BH THT FAT UIHT
g1 mar af aw gwy fam
OZ O Umaw T WA
o g9 &0 agw wed AR
ag 72 ¢ fo gy foli o
i A gae frdt dger B e
fear 8, a@ a@ TN FET € |
FTE  HEAT a1 gud  wedr FF A
faar 8 | gwa S Fga  afE
o ug qer § fwoamd wmo
fomqardt @i T § | 93 THE
satg & vEw 417 5T gw
fEAT AN | AfPA G T
FAT W FE THRT MG WA
2 v fergeama &, e ¥, oo 27 H,
gt medr wag ewy frag TR
TETA FEET &Y A AT R
g a1 wfdama dEem g, SER
Tl & WhET § | FEH WD

[ 2 MAR. 1981 ]

]
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Madhya Pradesh

202

i fawms & 1 #1 gwi G
FI FoeT W Al A WOET Far
fogias &1 wFar § ¢ s g
BT BHA F1 TS @ g a gy 99
REHG A1 F@T SEA  fowRErer
w1 FaT % A o Fwl w2
qa A waw faw seife &
org oy wfawd & my @ faw
ST 4T AAH FOT AR T GHET AT
STUNT THH HGRT AT GLONAT BT CE
g e fawe 8 gmy dud
TN Fo9 T & A WY zyw feu
T WA g &1 fa g
gt Wt faatea wa £ A
gmy wgr favia wY f wee wwd
WA E) OEW ST W g@Adig|
T M H M GOWT wywar S
W E AR FIE AAT FTH BH TE AT
G E

ot Jewwmaf ;i qey dEet
W gEAE FET E oW Wi
#Ar St ) gy & g o SR
Tg 9% AAq A Wy Amew w7 gy |
Now, we take up Special Mentions, I

would request hon. Members to take
only five minutes each,

——

REFERENCE TO THE REPORTED
INCIDENTS OF ATROCITIES BY
POLICE ON HARLJANS AND BACK-
WARD CLASSES IN MADHYA
PRADESH

it T WA (wew 57W)
gugramfa Sff, gaTT For & woéE G §
ghort wie snfenfedd wfgenst «
sanans fowd wim 9T & wen=ie =
o1 78 E | W WAW H T HAranad
i dmr g 7 g wdt 3w faw wwE
gueaT ¥ uF giam faamm =i wmry
72e ® W fi qagd A4 @ ¥, w@i &
AT A GAHTH ATeH &F e &1 @
# uw "ear wfemy # g€ owr 9% 25
A F) T T L0 9T wfgerHt #11



